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Tax Act 1958 and the Companies
(Profits) Surtax Act, 1964, upio the
first day of 1he second week of the
next session®’,

The motion was adopted.

12.25 hrs.

DEMANDS* FOR GRANTS—1970-71

MinNisTRY oF LaBoUr, EmpLOY-
MENT AND REHABILITATION—
(Contd )

MR. SPEAKER : The time allotted for
this diszussion was 5 hours and time taken
already 5. Shri B, K, Daschowdhury was oo
his legs last time,

SHRI VASUDEVAN NAIR (Peermade)y
Unfortunately, we are very much behind
schedule and this year we may even be
forced 10 guillotine the Demands of the
Food and Agricalture Ministry, It is a
very sad and bad ithing to do, My suggestion
is that from today onwards til} the 30th,
we forgo the lunch hour so that we can
cover some more of the Demands,

SHRI K, N, TIWARY (Betiiah) : No,
oo,

SHRI SHRI CHAND GOYAL (Chandi-
garh) : We are anxious to avold guillo-
tine ; it is very desirable that we discuss
all the Demands,

MR, SPEAKER : If you want to for-
go the lunch hour, it shculd be on only
one condition, that the zero hour does not
encroach upon it, It is wswually my ex-
perience that we take the zero hour into
the lunch hour al:e, So the moment it
is 1 P, M, all cther business, short potice
questions, Calling atiention etc, should be
diopped to tuke up the regular business,

SOME HON. MEMBERS : Yes,

VAISAKHA 7, 1892 (S4K A)

Emp. and Reheb.) 250

ot gEs fagrdt At (qeAR)
HETY AN, MF-CERA F19 F7 3NF
gl & 1 adafas aga ¥ Ay WA @
37 0% w4t @Y, 5@ F T Q¥ ow
gFarg

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : We do not agre:z to dropping
the short notice questions and calling atten-
tion,

SHRI K. N, TIWARY 1 From 11
oowards with a break of one hour for
lunch we are now sitting till 7, sometimes
8 and sometimes 9 or even 10 at night, 1If
we forgo the lunch hour, it will be very
taxing.

MR, SPEAKER : Yes. Members can
go out and come back after lunch; mean-
while the presiding officer will carry on,

DR, SUSHILA NAYAR (Jhansi) :
The Demands of the Ministry of Health
and Family Planning and alopg with it
now Housing, have been gu'llotined every
vear, 1967, 1968, 1969 and now 1970, Since
this Parliament started, we have not dis-
cussed these demands au all. It Is a very
serious matier, Tt is an important subject,

MR, SPEAKER ¢ It will be put before
the Business Advisory Commitiee, I cannot
give any assurance on that.

SHRI S, M. BANERJEE (Kanpur) !
While [ fully support the suggestion of
Shri Vasudevan Nair to fcrego ths |unch
bour, | am all for it, at the same time, [
would request you in all earnestn2ss and
seriousness rot to do away with Calling
Attention notices, Il necessary we are
prepared to sit for another hour from 7 tc,
8, but under no circumstances should the
Focd Ministry Demands be guillotined, Wi
should try to adjust,

*Moved with the recommendation of the President,
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SHRI SAMAR GUHA (Contai) i The problem of unemployment, They could not
lunch hour should be there, Whether we give any picture about the present size of
should extend is the questioa. this unempl »yment from the registers and

records of their own employment exchanges.

SHRI RANDHIR SINGH (Rohtak) : We know the figure is more than thirty-
Instead of 11, we can come at 10, million upto 31 December 1968, It is not

understood why the Minister was good
MR. SPEAKER : For the 30th Aprll  enough to give one part and not the total

there are only three or four days left. It  pijcture as it is clear from their own records,
does pot matter If we give up the lunch  That is why I expressed my views the other
hour, day that the hon, Minister's Mr. Bhagwat

Jha Azad, § t, h
SHRI S. KANDAPPAN (Metlur): zad, tatemen could not show

L dynamism, nor  leadership in respect
We are only giving up the lunch hour, not  of \pis Ministry. Much has been said
lunch.

in this House about the problem of

R labour and wage policy and other things
MR, SPEAKER : Sometimes immedla- L
tely after 2 O'Clock there are some meet- but nothing was said about the problem of

A rehabilitation. Before I turn over to reha-
ings and I mayl have to go without lunch, bilitation, 1 Should like to remind the hon,
but not yoursclves. Minister one important observation, j. e,

We will give up the lunch hour, we will  the assurance which was glven by the then
pot curtail the calling attention and short Frime Minister, .Iavul:narlal Nehru, on 15th
notice questlons, but I request the hon  AUBUSt 1947.1 would like to quote him :
Members not to take much time. The zero
hour should finish exactly by 1 O'Clock,

If need be, we may sit longer at the end, “We thiok also of our brothers and
because It is only a question of three or sisters whq‘have been cut out from
four days us by political boundaries, who want
) to but cannot share the benefit the free-

There will be no lunch hour from today dom that has come. They are ours and
till the 30th, will reinain ours whatever may happsn
in this country, We shall be sharers

SHRI SONAVANE (Pandharpur) : We in their good and ill fortune alike,”

want the lunch hour,

MR, SPEAKER : The decision has Unforunately the department of Rehabilita-
already been taken. tion under the dictates of this Coogress
Sarkar have forgotten this promise of the

SHRI B, K. DASCHOWDHURY (Cooch- First Prime Minisier of India. Instead, they
Bebar) :  Yesterday, while speaking on the have been following a policy of two wives
Ministry of Labour, Employment and Reha. theory as once stated by one Governor
bilitation, I mentioned that the three Minis- Fuller. Governor Sir Bampyflylde Fuller
ters in the Ministry put together could not  once said : now 1 have iwo wives; oae is the
assess the problem of upemployment, a Hindu and -another fs the Mohammedan. 1
National problem, which has been increas- find the Mohammeden wife is quite favourite
ing like a cancerous growth from day to to me, It is the same poli.y pursued by
day. In the report on Labour, and this present Government in respect  of reha-
imployment we find that in the bilttaion. Consider the problem of
page dealing with employment exchan- rehabiitaion as it was takea up wilh
ges, it has been mentioned that the missionary z:al, which no doubt everybody
educated unermployed, i, e, matricula- should comm:nd, regarding the ‘weil Pukistan
tes, under-graduates (including Intermdiate displacel persios anjl also consider the case
€ .nd Higher Secondary) and Graduates and ©of East Paklsian displaced persons who are
% post-Graduates, comes to 15 26 lakhs as on  the victims of discriminati ! Nut only that,
— 3]st December, 1969, but it is astonishing that Even the rehabilitation of dlspl:-.ceﬂ persons
ihe whole Ministry and the Ministers could fwn:l Azad , Kashmir, occupied Kashmir by
26y 001 give  clear picture about this gigantic  Pakistan has been treated differently. Even

=
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fn thls report we find that those families
had been given certaln ex-gratig payment
to the extent ol Rs, 3,500 and a little more
consldering the soecial problems. Was
that conslderation not 1o be shown by this
Government for the Bast Pakistan displaced
persons. Instzad the Minister emphatically
said 1 we have no problems with displaced
persons from East Pakistan, especially so
far as the old migrants are concerned, How
far is it true? Does he think that the East
Pakistan displaced persons, both new and
old migrants, are to be given certain doles
as has been done In the past three years 7
Is 1t the policy or process of rehabilitation
of this Ministry 7 1 should recommend to
them 1o consider what has been done to the
West Pakistan displaced persons, They
had been given compensation; they had
been given properties—urban and rural,
In the rural areas they had been given
agricultural land, To quate from the report,
not only they have been paid compensation
to the extent of Rs 192 crores, a little less
than Rs 200 crores, but they have also been
given 4,44,000 urban propertles and sixty
lakh acres of agricu'tural land, If w2 cal-
culate on 4,44,00 urban properties and
value these urban properties at Rs, 20,000
each on an average, 1t comes to about Rs. 900
crores rcliel that was given to the West
Pakistan displaced persons. Considering that
60 lakh acres of agricultural land
have been given to D.Ps, If Rs. 2,000
is the average price for one acre, it coms
to about Rs, 1,20,000, Itis ail together
Rs., 2,100 crores ileaving aside the payment
of compensation, other benefits, loans and
concessions  So, this is the picture. What
about the East Pakistan displaced persons
whose pumbers are much more than the
number of displaced persons from West
Pakistan ? For them, the Governmant come
up with a calculation that they have spent
Rs 200 crores to Rs,300 crores for thelr
rehabilitation, But how are those monies
spent 7 Mo.tly for glving doles, charities,
simply to live a Ufe of languishment, Most
of the monizs are spznt on establishment
charges, For instance, take tke Danda-
karanya Project, 1 quite agree that in the
last two years and a half, Dandakaranya

Project has prog d and developsd toa
ceriain extent. But out of the sum of Rs,
35 crores spent on it up to Dzcember, 1959,

more than 50 per cent of the amount has
been spent for the development of roads
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and other things through the State Govern-
ments ; practically, this has bcen done
through the State Governments of Madhya
Pradesh and Orissa. The balance is a
little over Rs.16 crores. This Is what has
happened in regard to the displacd persons
fn all these years, and out of this, I have
calculated that the establishment charges
come up to the extent of 65 per cent. So,
this s the type of rehabilitation they have
made for the displaced persons from East
Pakistan. This is the type of calculation that
they have done from one end to the other,
This Is how they say they have bzen spend-
ing a lot of mooey, But they do pot like
to go into the facts which are very uncom-
foriable to these Ministers and the Depart-
ment. It is very uncomfortable for them
to have these refugees” problems in the
hands of the Government, though at the
time of partition of the country, partition
of India, all those national leaders spoke
about the need 1o rehabilltate them and
gave assurances from one after the other.

Let us take the case of displaced persons
in Assam. 1 personlly have been saylog very
much about it, and I have been requesting
the Government to consider the displaced per-
sons, problems the old grants and th: migra.
nts, But their only reply is that they cannot
settle any more displaced persons in Assam as
the Government of Assam has said that there
is no further land, But [ must take this
opportunity to congratulate the Chief Minis-
ter of the newast State of India, Meghalaya,
Oaly the other day, he said in Meghalaya
that all avenues will be explored, all doors
will be open, to rehabilitate our brothers and
sisters, those who are on the other side of
the country, that is, East Pakistan, and that
they will try to take all possible measures
to rehabilitate them in the Siate of Megha-
Jaya, The sam: spirlt has not been shown by
thes Chief Minister of Assam 7 Why?
have they not said so ? Th:y have cnly given
statlstics, saying that **we have rchabilitated
12,000 families and no more.*

It is known to all that the density of
population in Assam is practically the lowsst
of all the States in India, There are lands
still, S ill, there are some wvaluable lands
for use by the poor refugees, fishermen,
tradesmen, etc,, who can be accommodated
and could be rehabllitated. Yet, the
Goverpment of Assam is still followlog the
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pollcy that mo further displaced persons
from East Pakistan can be rehabilitated in
Assam,

What has happened further 7 At the

Ing of the C Itative C ittee held
on the 13th October, 1969, under the aegls
of the then Minister, Shri Hathi, a small com-
mittee or sub-committee was formed to talk
to the Government of Assam and go into
the questions of lands in Assam and the
search and investigate whether any further
displaced person: could be rehabiliated.
But the Assam Government sternly refused
this Committee to come In and Inform ths
Rehab litation Minister that no further steps
by any committee should be undertaken,
What do we find now ? We fInd that for
the victims of partition, for whom there are
so many Minlsters here today, there is no-
body else to sheds tears ; they simply say
that the displaced persons, particularly in
the State of Assam, do not like 1o work ;
that they are lazy and all that.
I would like to quote from the report of
the Enquiry Committee appointed by this
Ministry, known as the ITA Enquiry Com-
mittee :

“During our survey the Planters have
quite often told us that the refugees
are idle and responsible for thelr
present plight. Many planters offered
them wvarious worke in ths garden,
but they refus=d to work on the plea
that they have coms to tea gardens
not to become labourers but to reha-
bilitate themselves, io their original
status,””

The members of the commlitee in their
wisdom have said :

“Displaced persons in tea gardens,
it is alleged are devoid of initiative,
are easy going and dep:ndent on
Government help  These charges are
not wholly baseless, There is some
truth in them.”

This s the type of committee which in
thedr wisdom the minisiry have formed and
this is the type of report they have sub-
mitted to the ministry. It is very easy
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‘nowadays to make such remarks, uncom-
fortable and uncharitable remarks against
displaced persons, but If they go through
the history of 20 or 23 years back, they
would not have any courage to do so.

Only the other day one senior minister
of this Government said in a press Inter-
view in Madras or somewhere If the two
Bengals unite today, what will happen to
the Government of India ? We will have
to consider that, If the Naxalites come
Into power in Bengal, if there s a move-
ment for the two Bengals to unlte, what
will happen to the rest of India ? This is
the feeling that has crept Into the minds
of one of the senior ministers of Govern-
ment. [ would likzs to remind the mini-
ster of the consequences that have piled uo
upon other du: to these faulty measures
and rchabilitation processess taken up by
thls  ministry. The should think what
may happen in future,

Coming 1o the process of rchabilliation
so far as Kalkaji is conccrned, which is
nearer to Delhi, was submlitted many, case
of grievances one after the other and we
said, just in your face, you are not ina
posliion to solve the problems affecting the
displaced p:rsons, They have issved clr-
culars, press statements and press notes,
but ultimately we find those press state-
ments, circulars and instructions are all
illegal, They have no basis according te
their own laws, In this connection, I
would like to remind the minister, if there
is any law-breaker In this country, the
Ministry of Rehabilitation In the Govern-
ment of India is the first law-breaker of
their own laws, the Diiplaced the Puzrsons
Rehabiliratlon Act and the laws and rules
made thereunder  The refugees in  the
Kakiji colony have not reczived the bene-
fits and facilities which they are supposed
to have received wunder those laws. I
rememb:r on 18th March last, I had ozca-
slon to meet the minister and 1 had chance
to discuss with him about the problems
of displaced persons of Kalkaji colony,
There were certain officials.  Whan he
asked one officlal, “Is it a fact that the
laws for disp'aced persons as pass:d by
the Dethi Union Territory are anplicable
to them ?*° one official sald, “The laws
are applicable.” In consultative committee
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meetings, we discussed these points with
the minister and he said that the matter
fs under investigation and if1he laws are
applicable to them, then all the facllities
and conditions will hold pood for the dis-
placed persons who have been setiled in
Kalkaji also, MNow, ultimately, the Minis-
ters are not fulfilling their own as;urénces,
rrobably from pressure of the officials,
1 had another occasion to talk with the
senior Minister, Shri Sanjivayya.

MR. SPEAKER : He should conclude

now H: his taken more than his due.

SHRI B, K. DASCHOWDHURY :;
Afier all, it is not a Cilling Atteation,
Kindly give m= two or thrze minutes,

1 had o:zcassion to mzet the Minister
in a deputation with som: of the deserters
from the Mana group of camps, those who
were here in the New Dzlhi railway station
for a few weeks together. The other day
the hon. Minister said that they are all in
camps. 1n that connection, [ had requested
him that since these refugees belong to be
fisherman community, they do not reguire
any bigha of land but they should kindly be
rehabilitated near a river so that they can
carry on the fishing trade, which s their
only trade, I represented their case b:fore
the hon, Minister, I told him that in Rodra-
pur near Maini Tal therc are certain faclh-
ties provided by the Ministry of Rehabilita-
tion, there is enough scope for rehabilitat-
ing these 29 families, which a small number,
The Minister said that he has been told by
the officlals that there Is no such place,
Now the quzstion is this, Are you prepared
to scnd a team...

THE MINISTER OF LABJUR AND
REHABILITATION (SHRI D, SANJI-
VAYYA): [ never sald that there is no such
place. There is a place called Rudrapur.
All that I sald was that there is no place in
Rudrapur for these people ; not that there
is no place called Rudrapur.

SHRI B, K. DASCHOWDHURY 1 I
do not deny the Minister the right to explain
his position, My only polnt Is that he
should not always be gulded by the offi-
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He has got some gullty consclence
and that is why he intervened. He should
not be guided only by one wversion, I am
ready to go to Rudrapur along with some
of your officlals and we will make a joint
survey. If there is no such place for us,
I would not repeat this poiot. But the
question is : will the officials agree to
this ?  The point I would like to mention
here is this : is it the duty of the Minlster
simply to be guiled by the officlals or is
it the duty of the Minister to see how this
problem could b:solved ? That takes me
to another point,

clals,

MR. SPEAKER i He should conclude
him any

now. [ am sorry, [ caonot give
more time.
SHR! B. K. DASCAOWDHURY ;

The problems of rehabilitation Is so vast
that ft requires more time,

MR. SPEAKER : That is why I have
given you much more than what is due to
you. Now you should conclude,

SHRI B, K. DAS CHOWDHURY i
I am reminded of another thing, Ouly
last month Mr, Northcote Parkinson, the
famous writer on administration visited
this country and he commented that
in India his storlss will b: more remember-
ed than in his own country, Bzcause, the
Czntral officials are always interested in
putting forward (helr owa point of view,
They are misguiding the Minister one way
or the other, I have so many ipstances
with me.

Take the allotment of plots in Kalkaji,
I tabled a question to be asked on 5th
December 1958 on the subject of frregular
distribution of various sizes of plots
and certaln answers have been given.
Again. I tabled a question and it was
answered on the 23rd  April, only two or
three days back, 1 would reguest the hon,
Minister to go through both these questions
the Unstarred question on 512,69 and
another on 23rd April 1970 wherein 1
wanted information about the educational
qualificatlons relative qualificaiions and
addresses of the persons to whom the plots
are belng allotted. There is divergence
between the two answers, There are cer-
taio conditlons that a map must have so
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moch of status, ro much of ecarning etc.
to be entliled to the plots. According to
the list submitted on the 23rd April, 1970
there Is one Nilima Sarkar who has been
glven a plot and her income s not stated,
But in the statement laid on the Table of
the House on 5,12,69 that Nilima Sarkar
is listed as a partner of Sarkar Singh and
Company, So, there is di crepancy between
these two replies, Then, again, one N, C.
Pal, who has not the requisite qualifica-
tion to become a plot holder in Kalkaji
colony has been given a plot. Firstly, he
was given a plot of 160 sq. yards and, later
on, on the recommendation of Mr. Sen
Verma who is supposed to be the Chalrman
of the Screening Committee, he has been
given another plot of 160 sq. yards. There
are two separate challans1 1 have the
challan oumbers. This is how he got the
plot of land...

MR. SPEAKER 1 Iam sorry, You
have taken almost double your time. You
conclude now,

SHRI B. K.
T will finish it here,

DASCHOWDHURY :
Just one minute,

MR. SPEAKER i No please,

SHRI B, K DASCHOWDHURY : 1
wrote elght letters to the Ministers, five
letters to Mr. Sanjivayya and three letters to
Mr. Bh:gwat Jha Azad, in between
6th March to 2nd April. But none of the
letters are replied to properly............

MR, SPEAKER : It dose not make
any difference, The time is allotted party-
wise, You have taken more than the allou-
ed time to you,

SHRI B. K. DASCHOWDHURY
Just a mere acknowledgement, We are
not in a position to get proper reply. I
would request the hon. Minister 10 make an
inguiry into all this,

Then, one Miss Prabha Nandi who has
pot got any qualifications has been
given a plot of land In collusion and in
corrupt practices with some of the officlals.
Then, Mrs, Savitri Dutt---how she has been
a plot of land......
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MR. SPEAKER : 1 am sorry;
1 am not golng to allow you any more
time,

SHRI B, K. DASCHOWDHURY 1 The
last point,

MR. SPEAKER : Not at all,

SHRIB. K DASCHOWDHURY: 1
will not take more than a secoad.

MR. SPEAKER : Not at all,

SHRI B K. DASCHOWDHURY :
How was Miss Prabhu Nandi allotted a plot
of land whose facome Is koown to be
Rs. 2807 Here. it is said, income *Not
Stated'......

MR, SPEAKER :
allow you any more,

1 am oot going to

SHRI B. K. DASCHOWDHURY : 1
would request the hon. Minister 10 make
an lovestigation Into all (his.........

MR. SPEAKER : Once, twice, thrice
1 asked you to please conclude, The result
is you have taken double the time, You
are taking other parties’ time. Please sit
down,

SHRI B. K. DASCHOWDHURY : |
would request the hon. Minlster to Investl-
gate all the sericus lapses that have been
committed from time to time.

MR. SPEAKER 1 About the voting
duriog the lunch hour, sometimes an objec-
tion was taken by Mr. Asok Mechta that
there should be no voting during the lunch
hour, The position is, if the votlng goes
by voice-vote, it Is all right during the
lunch hour. Nobody will object to the
voice-vote during the lunch hour. But {f
there is going to be some division, then
this will be postponed and done after the
lunch hour. In the meantime, we will
take up the pext bussiness and the voting
will be done after the lurch hour,
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DR, SUSHILA NAYAR ‘Jhansl) i
Mr. Speaker, Sir, I am grateful to you for
giving me a few mioutes time to speak on
the Demands for Grants of the Ministry of
Labour and Rchabiliiation, As there is
very little time at my disposal, | would
very quickly bring out two or three points to
the attentlon of the hoo. Ministcr,

Firstly. a lot of talk of socialism goes
on but, in action, we are far from socla-
lism, 1o this land aflier 23 years of Irde-
pendence, after all the tall promises the
Labour Ministry has not been able 1o stop
child labour. Go round and in Dclhi, in
Calcutta and In all the big towns you will
find little boys being employed by the shop-
keepers, *halwais’ and others In little eating
places and instead of going to scheol, ins-
tead of enjoylng their childhood they are
labouring and working very long hours, |
would like the hon Minister to take con-
crete steps to see that child labour is storped
forthwith.

Secondly, all the promises of socialism
apd equ:lity are there, and yet till to-day
we have not been able to bring about equal
pay for cqual work, To-day in the villages
women work hard as agricultural labour,
Very often the ouwiput of (heir work is even
more than that of men, yet they are paid
far less than men. These glaring examples
of injustice deserve to be taken up on top
priority basis, We were hoping that child
labour will be stopped in the Gandhi
Centenary year and the Government had
said that they would be giving top priority
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to this problem, Not one State in the
Upion has taken any concrete steps to-
wards it, and it s the Central Ministry
which Is to be blamed for it. If they had
given the leadership, 1 am sure the State
Minlstries wou'd have given attentlon to
this problem.

1 shall now come to another problem of
health. People have been clamouring and
trying to draw the attention of the labour
authorities to the fact that productivity is
directly related to nutritfon and health of
the workers, 1If the Labour Minlstry could
see 10 it that a good well-balanced meal s
served at mid-day to the workers In the
factories at subsidised rates or rates withio
the means, of the workers, | am sure the ex-
penditure on it would be more than made up
by Increased productivity, These experiments
have been proved snccessful in other coun-
tries. There is no reason that the same re-
sults would not follow In Indla, I would
request the hon. Minister (o give his urgent
attention to 1hls matter, At least let him take
it up on an experimental basis at some place
where midday meal is given and the level of
production recorded, It will be seen if it will
go up this can be taken up as a research
project to see what the result Is, so that he
can have force to his argumcnis when he
takes up this matter with the State Govern-
ments. There are so many public sector
projects. Why cannot be taken up these
things at least in the public sector projects?
The Government of India should be an ideal
employer.

Many people have already pointed out
some of the deficiencies in the way of im-
plementation of labour laws and awards
of Wage Tribunals, thelr non-Implementa-
tion, etc. | do not wish to go into that
But I do wish to draw the atteation of the
hon, Minister to the urgent need of proper
nutrition and for propar care of the children
of the working mothers. There are huge
copstruction works going on under the
Government of India lwself and what is
the condition of the workers and working
mothers 7 Waat is the condition of their
children T We have read in the newspapers
that some of the:e children covered with
dust have been run over by trucks carrying
puilding materlal and have been killed in

APRIL 27, 1970

Emp. ard Rehab) 264
that manner, Surely It Is the duty of the
Governmeat of India to see to it that pro-
per creches and proper care-centres for
these children are provided. Working
mothers are employed in construction lahour

in all the public sector projects, Some
little attempt has been made to start
purserle: here and there., It Is too little.

Leave aside the public sector projects,
What about this huge Secretariat of the
Government of India in Delhi itself ? There
are so many working mothers. Some of
them have complained to us that they are
pot able to send their children to nursery
schools. Private nurseries are very costiy.
There is nobady with whom they can leave
their children. Piivate nurceries are wvery
costly and very few Many of the children
cannot be accomodated even if they could
afford the cost. Surely the Government of
India could do something In consultatlon
with the Sacial Welfare Ministry, or the
Labour Ministry on its own should see to
it that the women employees employed by
the Central Government have a place for
their children where they can leave their
tiny tots and do not have to leave them
in the streets on the mercy of God or
neighbours,

13 hrs,

Then, Sir, the Employees Siate Insurance
is going on for a considerable time, The
Health Sector Is the most important part
of the Employees State losurance Scheme,
because the doctors certify the medical
bills and all other payments, The doctors
are at a very great disadvantage, It Is well
known that although the scheme was started
s0 many years ago, lheir per capitg remu-
peratlon has not been revised right from the
beginning. The prices of drugs have goane
up, The prices of everything also and the
cost of living has gone up. They have to
supply medicines also. But the remuneration
of doctors has not been revised ; nabody
has thought about It, It is high time that
action s taken to revise thelr terms and go
{nto the remuneration and bring it in liae
with the requiremznts of the day and the
priceline as it prevails today. Then much
talk has been golng on to cover the familics
of the employees in the ESI scheme, But
so far most of the families are not covered,
It is ¢rimipal, I should say, How cana
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worker put his heart in his work when his
child is sick, when his wife is sick, when his
famlly is in dare distress? Another point, Sir,
many of these families are living in areas
where there are no other medical facilities
available except that provided by the ESI
Scheme. It is therefore absolutely necessary
and essential that these facilities are extend-
ed to the families of the workers, I had
set in somz of the Committe:s earlier, 1
would like to plead with thz Minister that
they must extend preventive treatmznt along
with curative treatm::t under the ESI, This
Is very essentlal, They have not dooe it,
If you treat a case of tubzrculosis aond you
do not give preventive care to his child and
othzt members of his family, what will
happen is, that whilz you treat one, two
others will be g:tting ready for treatmaat.
It is high time they take up presentive care
of contacts also,

Then, the Samachar Bhart is a Govern-
ment run company and most of its shares
are held by the State Governments and
the Central in the shape of loans, Labour
laws are opealy flouted in this coocern as
nowhere clse. The company has refused
to pay the minimum of 45 boaus to its
employees. It does not even pay liokage
D.A. sanciioned by the Wage Board for
Working journalisis on 1-1-1968, nor have
the recommendations of the Wage Board
and Wage C ittee been impl d
It is a pity that employees including Journa-
lists working in Palpa, Lucknow, Bombay,
Bhopal, laodore, Ahmedabad and other
centres have not been paid thelr salaries,
I am told, for the past at least two moaths,
They live from hand to mouth, If they are
not paid for 2 months how they can rthey
live and carry on their famlilies ? Thisiza
very serious matter. The Minister should
immediately institute an inquiry into the
functioning of the agency.

The Railways is the biggest Puhlic Sector
Project According to the Commission set up
for wage fixation, the level of house rent is
taken at 6%, Instead of 694 In actual practice
they are charging 74 percent from people
haviog Rs. 150 as their salaries and even
more at higher levels., There are thousands
of old quarters which have outlived their
life, They are not taken out from the
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pool. If they could b: taken out from
the pool and the rental valuz of the rest Is
pooled together, there would be no need to
charge more than 6%,

And as such I wish the Minister
would pay attention to this fact that if the
lculations for pay are based om
6%, the rent should also be at 6%
and if the reat is higher than that and if It
is 10 be charged from the workers the
calculations by the commission fixing sala-
ries etc. should includ: a higher rent for these
work:r3--they should not sulfer by having to
pay ths extra rent at the cost of much need-
ed things such as milk, food or education
of their childern. It is highly uadesirable.
st for = wra (fRdemam) ¢
AT AT, T AT F ArsgA F WA
oY of & gra =wfAsi € gwe
IeaE HAT TGAT § | 19 22-23 9
1 sl & ;ags IFTN agdl w9 ar
W 3 s 9F a8 wgdt # wwer @
Iqr@ & 99 f& AiwFl w0 wafgal &
weda &1 & J3ar [ g F gnt aw
w4y @ A garagrg § faiae w@w
FIH FTHIT F40 GJ #7073 71 0l 41 2
wWiifage 23 adt & Iqaad f
qE(F a7 39 FY GifNT F A Faeaar
&0 geT FIwr ag & 0F 39 fewr & #1§
&g AgaEg var| fear § a8 g
FQam wr g FES Mg 2 FAT 10
s1a gas AT gafqat Qamz & wifa
Ffogagiagram W, e dam
as frentes feafa fafaa @1t s @ &1
|t QA § gR vgg F sA@ qrEwe
e Ag @ | FAAY 977 99 7 2 {9
30 @ra ¢ geardt av wfEq & arfes @
i, frq #1 Qam famm /@R &
foT @gsaT §r 1 e @ I KT

gz faa qgdt a# v W

HamFamy @ & @ IS
$g 3 & §9 ITFW 37 w0 fF I




267 D. G. (Min. Lab.

[= farm = =]
i ¥ fra few ot & safemal &1 fage
argm qrst § Asfoat fasdfo arg s
feat dquei & 57 ant 51 feard oveld
& ot gfeai ¥ frsiy ovget @RI R
®IST AZH 9T FII5T FE2W AT VTS
A F1 qga a7 F ot § v A
T U9 T g SN § oF AT qd g
fam & ardy Atsfeat o ard s S
gRRItggr@ 90 5 a@t aged
et g fr @ gt fadig At ¥
qread § w12g ATgdi ¥ N WG AW
g1

g2 § g7 &1 sy AET AT AR
WP ST ARATE | T Tgf & W/
@i § ot facge gargg T AAIM §,
fom & g sdim adt &, qwme
gt & wwm oaff & # swgm
gigar g & 97 @1 grata @
aifgy 1| s agi 9T s W arfesae
¥ o g1 gEd qug ¥ AF I F gAaiw
FatHgEawg s g A e
F9% £ 39 F @A A qr§iT S
ot faegs wagy A dr faT % qw
WA  FaFA §, W gArd @raEf A
fagg a1t AL gy, ¥ gu @ &, 97 %7 4%
F gead N 7 FWh § 1 g fagd
FR Ao afag W § @t I AN
T &Y @16 < F  amifeai &1 O
gy w4t g, (g §1 3edifs sg0 war
21 99 #Y gaT TgT @UA § A IT A
a1 faeg® saiT agl fam @ g &

gl FAAA X QIR FE
i xa H & g w FAsET
wa g f5 a7 &1 Jamt Fer w0
afl aF F1§ qavg A GAT R WA F
o FQITE FY wgax, =AY, W,
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gy wifs @ K1 w1 faed wifgo) 9w
# w+R Atz ) 3% € #IT 9 99 A qAA-
T ¥Ad =7 91 @ & & SrAAr =Twgan g
fe 31 Y€ Qar ;197 saw sow fow
¥ AFTT ST ST IS FT 97 O G |

HIA TATT AHG & IQaMQ &1 99
¥ agr famc agat § A awnifs Fg-
FAT &, 1 T BT YT FA F IJITYGE A0
zar AR fager gar &1 o @A AT
TEdmatF o2 ey foalk on
T O HEH %S0 A ar2E d Wg F
g M T g | ag AT fA @ &

¥ an faaed & & orT 3@ A off
s § |

3 K ww N & ;oA Fw f9¥
@ Tigar g 5 wigdz swfaal @l
AN q5 @Y § 9T F wagd # oqar

e g

AN H &Y wefagi gAY F oenf
e & | A ST R g g
faweaar § T 97 Fadt g & Fwen
AU F 09 | IAH A AAIS § I
T X WIF GTAA @ AT g
feaar it &t f&aar @@ saagR
%1 &, ag & 9T IS0 ATgAI 1
FATT T g & faomr W AAgT &
faar | F&Far § WT ST T AT FT
1q et Wt af g | ag XU =R |
¥ adl & oa 9 T FTAA§ | R gAT
&% ¥ afawt R feardl & o8 dae
NIEE G IFIAWRE L § 39
fAe & e@y WeaH{ AT &, o1wi
ad § farwr@ &, fvg d39¢ g
afi 1 & W s W fF o QAf
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Feafqal $1 9 K F1 AT FHT FST
FETAT Y &Y sigdg fzar w@r ¥, SR
e FT fqar se | ¥ werfrar s #
A& Y =fed | A geraT aga fiam
g THIF & 1 & wid AFd Agi 99
@ &1 707 afast s fFaEl & ok
& wfazal & gzaraf 9 AT @@
Sfes AR FrE gaad adf a3 1 gR
Wt gawt gaar & af A A qE  faed
¥ g3 sk far ¥ feqarg SR
% aqar fe gl agh AFA § adl fom
stiar & | W § ag smaear g e dle
AT A FIH FT A IGF w147 FA1 Raw
are | wfsT 919 T #1349 39 AR
9 FT I &, 9771 €Al a@f ¥AMar
T S g F qa A Hargm
AHT H | AT F AT IW FT
IAFt afqg FY @or s faar amar § s
g5 fasre faar swar & 1 g@d 4@
st 31 zwarm ¥y fREEl § a5,
AEF FITATANGE 7T &
¥ g & F 9@ S3) § I5EE wt
g @ FL | A7 GEY g AT A7
74f gAY Tifge 1 ag fager gar  sonaT
& | wagd AT feaidi & wew &% A
qEE A AT @ E 1 T S0 IAH
AFd AN WA F 1 N I IT SN
grga at A qiT A, g g gaT
fema s st A AFTE I E
o) A9 & ey § IARI G @ 9Er
& By A ¥ Qi Bfagai § AT &
&7 & feqrl & 9g% aTaX F} AFT
atd facd §, aga 30 a@ ¥ A g,
FfwT qait e w18 A )
Tz WIETEN G AT,
@ ¢ daw  @wt

ad) gn ga A gea &
| ¥ fargit ¥y
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W qFd JEwE 9T #
g7 gEm aia

it agfag & ==
w gdR

WEBI AL dA W § A T
grEg art WA g

IuT w2W H AT # o M
FiT gar a1 afag geFe F q77 & 1967
# | 39 N 3T § qwge S oA W@
1| 39 M Fiz A warfas wi7 gg 9r
# w4t wgtem ¥ g@w wgarg fs aw
99 AT aia ¥ A wgE w1 Iy
SEAAT AT 9T AT WA SETAT AT AT
at aTE A 3% faers A FIF
FrEarf aY A gy T arqar @ K
Frgar g f5 9a o wgigr oma &t
Tad A F gF §qer 3 | qogT F ao¥
ar g & fer §d

wT fem wgw oF @
§ ufas feam
ga dr fal @y §
IaF @ W H oy
F Q7 ¥ T@E,
g & qaF
Wt I wEER
@ & F PN
gft & Awil J
¥ Sg e A ¥
wx wAT &ar F4r
d g AAE AU
stq wgel # rarey §
@ gagT & wiwdr
¥ g9
atdy #1 wa A
A ICHE T
ILHTT ar ar adl §
¥ AW AT
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[t faa w20 w1]

amg ddar o § qF qd snaw
g1z 7dT @ATA ¥ grFg @ £ |
#1% Fgar & 5 a7 FANOO 7 a1 F
fear | afsg ag ddY Y ot arazra
¥ § o 9g TG A I FY = qXE
¥ gwmd § | wfaw aar wivar § ? sfaw
I H9AT AGAT F1 QU gATESAT A 9T
wiag W @ § oAwr oww A
Nag | ag wigg o9 Iaw G e
TEr § | Fr ag FAa Iaw Faeel ?

safas atr @1 = 1 F9a
graRt e Hfzd @

™ Agsi ¥ AN A
galeg WwoO FAU Y

oa § ags @Al ¥
gfuars g a3 wBF &

feg gat fraf wqd A
Fifeal vt wadt @

aEidd # Sl ¥
qaftafadi wamAl &

fam mifas sgHd &
wamat yfa ofaat &

Al wAETG ¥
LRI T RLE T

el & AigE ami ¥
qIFs # FAT gAF WEd

otaT & 97 3P &
sfas |iT @ A7 S FHg
famr #1 gfe=al Y &g

e ¥ I G gt
foad wwET  gREE

fagesr gad afe afq ot cant
faa & =ifrg & =

H9 ST IAIL ITqYU 9U
st F7 Aiew qr wiwow

qAFT @ ¢ agaT
ot fga X &@F gU
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I AT F I AW
faast mFa o fed gu

¥ A fagfeas wa age
forra goam a¢ gIew
fazga famm @A
: qreTS
faaat fewua az @
AR g3 X &g A
afas #ir g1 =9 i Fma

TS ATA AT @I 9 F K
aTd @A 37 gfeomi & arw wEr
fan® ara anwr Smara fomr ar @r 2
s fasta @ @1t gfawrsi & gua wx
@ § ST TeHlEY gars dmr @A g,
foawt w1 adY qgar &, «wfml & s
FAFQ Al faedt 2 a7 & gmd
gfard fasdl § 1

FaaF it § & oig faae
g g% far | & g osmowr arwd

@

sreuw wgiay : qfw foe W &
fou & Wit aiw faaz #faar g9 &
farg feir

&t wo wt q=Al : wfaar w1 I =
WTTad W AT & T AFT § 1 98 wfa
g T wfaar =@ §1

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : Many hon. Members have parti-
cipated In this debate relating to the
Demands of the Minister of Labour,Employ-
ment and Rehabilitatlon, They have given
very useful suggestions. I had the opportu-
nity of listening to them with rapt attention,
Before 1 proceed to glve answers to the
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points raised by various Members, it is my
pleasure and duty to convey to them my
grateful thanks,

Let me deal with the Rehabilitation
Department first, through it has been dealt
with at lengrh by my colleague, the Minister
of State, Shri Bhagwat Jha Azad, Shri
Malhoira has drawn our pointed attention
to the question of rehabilitation on those
who were displaced on account of Pakistani
occupation, those who have come away from
Pakistan-occupied tarritory, He says that
there are some outstanding problams,
If therc are any, the Government of India
would certalnly give sympathetic coosidera-
tion to them, but I must thaok him for the
glowing tribute he has paid both to the
Government of the India and the State
Government for tackling this problem of
rehabilitation with sympathy and considera-
tion,

Before 1 proceed to say anything about
other refugees or repatrlates from Burma
and Cceylon, I would like to say something
about the Tibetan refugees, The total
number of Tibetan refugees who came into
this country for rehabilitation fs 56,000.
About 24,000 have already been rehabilitated,
Aboul 5,500 of the refugees from Tibet bave
themeselves been able to find employment.
Therefore, 20,000 remain to be rehabilitated.
Educatlonal facilities are being provided to
6,500 children, and we are spending at the
rate of Rs, 54 lakhs a year on education
alone. The Government of India is fincurr-
ing an expenditure of Rs, 1 lakh aonually
on providing medical treatment to the
Tibetan refugees. Fifteen hundred old “and
in firm refugees are belng malotained at
the cost of the Government of India, The
Government have already sp:nt Rs, 7.25
crores on the reliel and rehabilitation of
the Tibelan refugees.

Let me say a few words about the
repatriates from Burma. So far, 1,78,500
persons have come. They comprise 51,000
families, Out of them 42,548 families have
already been given help In the form of
business loans and allottment of agricultural
land<. Most of the repairiates from Burma
are small traders. Upto 31-3-1970 an amount
of Rs, 611,99 lakbs as loan and Rs, 157
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lakhs as grants have been glven to various
State Governments for rellef and rehabilita-
tion of repairlates, A provislon of Rs. 42.06
lakhs as grants and Rs. 163,25 lakhs as
loan had been suggested budget
estimates for this year, 1970-71. Accord-
fog to the Indo-Ceylon agreement of
1964 as many as 5,25 lakhs are to be
given Indian civizenship and reépatriated
to India over a perlod of fifteen years, Upto
28-2-1970, 67915 persons had been granted
Indlan citizenship and 13360 persons have
actually returped to India. According to
the forecast of our High Commission in
Ceylone 20,000 are likely to return to India
during 1970-71,

SHRI UMANATH : How many had
been given citizenship by Ceylon ?

SHRI D. SANJIVAYYA : 1 do not
know, Those who are given Indian citizen-
ship and repatriated are to be looked after
by the department of rehabilitation, The
repartiates are received at Rameswaram,
A reception centre has been set up at
Mandapam with a capacity to accommo-
date 700 families at a time. A demand for a
railway line between Mandapam and an-
other place has been made and w2 have taken
up this with the Rallway Ministry. The
Tamil Naidu Chiel Minister has also writ-
ten to us in this matter. The hon. Mem-
ber Shri Kiruttinan also ralsed this ques-
tion. The repatriates from Ceylon are
pl s or p jon labour  ninety
per cent of them, We are (rying to find
some avenuss of employment for them ia

Kerala, Mpysorc and Madras. A provision
of Rs. 210,13 lakhs had been in ihe
Budget estimates for 1970 71. Then there

was the question about East Pakisian reflu-
gees, Probably this is a very difficult
problem. Though the refugees that came
immediately after partition have by and
large been settled...

SHRI JYOTIRMOY BASU (Diamond
Harbour) : No; they are living a  sub-
tandard living, a sub-h tiving, Let us

not give an impression...

SHRI D. SANJIVAYYA : I said by
and large, In 1964 there was a sudden
influx of lefugees and by the end of 1965
it almost stopped. Upto 3list, December,
1969, 8,54 lakbs of refugees have come in
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[Shri D. Sanjivayya]

and rehabilitation arrangements are being
made...([nterruptions.) in Mana camp
and Dandakaranya and so on, I hope the
hon. Members have gone through the
report, It is not my intention, much less
my desire, to take hon. M:mbars through
all those details and figures that had bheen
glven in the report, 1 am only giving the
salient points, From Jaouary this year
upto date as many as 33,000 refugees have
come and about 22,000 have already been
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less a person than Shrl N. C. Chatterjee,
a respected and elderly statesman, is at the
moment looking into the whole matter,
This Committee has already submitted three
reports : one, two and three. One and
three-these reports have alrcady been
accepted and som: moni2s have bzen
sanctioned,s The second report is being
examined in consultatian with ths Planning
Commission, Miny moyre reports of this
committee are going to com:, and I hope
and trast that it will be possible for us to

ioe them quickly and accept them so

moved to Mana camp or Ch pur in
Maharashira, The average daily rate is
300: earlier it was 300 a month. Therefore
the whole budget estimates are going to be
upsct op account of this. We have to pro-
vide more funds in order to see that these
new migrants are rehabilitated, Unfortu-
nately we are not able to convince various
State Governments concerned to release
more land; they are reluctant, We hope
and trust that in dus course they will be
persuaded and and convinced and ultimately
they would make more land availuble so
that the new influx of refugees may be
rehabilitated and resettled.

SHRI B. K. DASCHOWDHURY : Will
you kindly look into the complalats relating
to the Mana group? There are so many
complaints. There was a murder in 1966;
there was anther marder in 1957 last year
also nine persons were killed, Nine people
were killed and in all these cases if you go
on investigating, you will find that the
officlals higher-up are inoterested in this,
Kindly start an enquiry.

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : In same of the camps to
which they have been sent, for instance,
Mana, there is not enough water arrange-
ment for the refugees and that is one of
the reasons that they go away from these
camps. Secondly, these displaced persons
have been again, a second tlme, displaced
by the sltuation in West Bengal, Will any
compensation be pald to them as far as the
crops that have been cut are concerned,
and as far as the lands that have been
occupied from the refugees are concerned 7

SHRI D. SANJMVAYYA : All these
questions can be looked into. A high-
powered revi it headed by no

that the warlous complicated problems,
difficult problems, that these unfortunate
brothers and sisters are facing could be
solved as quickly as possible,

Coming to the point raised by my
frieod Shri Daschowdhury, that there is a
difference, a vast difference, between the
treatment meted out to the refugees from
East Pakistan from the treatment given to
the refugees from west Pakistan, I do not
know whether my friend who is a voracious
roader has noted one point. I do not
know whether his attention has been drawn
to the statements made in the report, There
is actually a difference betwzen the refugees
that have come from Woest Pakistan and
those who have come from East Pakistan,
The refugees that came from Woest Pakistan
left their properties there and they were
confiscated ; their properties were frozen
there. A similar opumber or almost an
equal number of minorities from here went
and thelr properties were left over here,
Therefore, the questlon of compensation or
the question of allotment of alternative
properties was solved very easily, But
uafortunately, that is not the Case with
regard to the refugees that have come from
East Pakistan. Even today, acconding to
the 1950, Nchru-Liaquat All Pact, the
properties left behind by the refugees still
belong to them, they could dispose of them
or they could come back and enjoy those

properties, That Is the difference, There-
for, this question of compensation is
difficult, That is the posiion,

SHRI B K. DASCHOWDHURY :
That is not the position, becauss they have
promulgated the Enemy Properly Act, and
all the properties have been taken over
by the Goveroment of East Pukistan,
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Secondly, T would like to refer to the report
of the Government of India, Publications
Department, by Mr, Bhaskara Rao, It has
been said in that report, with regard 1o
payment of compensation, that the West
Pakistan displaced persons’ property left by
those displaced persons that have come to
India is about Rs, 500 crores or more, and
the properties left by the Muhammadan
migrants to Pakistan is only Rs. 100
crores. It Is not the same. It Is your
own Government of Indla’s Publication
Department’s report.

SHRID. SANJIVAYYA : If there is
any difference be ween the views expressed
by me and the opinion held by my hoan,
friend Shri Daschowdhury, that can be dis-
cussed latter, and I am prepared 1o discuss
it.

Then, he has made some reference to
the attitude of the Assam Government. I
am very sorry; this question was discussed
a number of times at the Consultative
Committee and when Shri Daschowdhury
met me aud when some other Members of
Parliament belooging to the Consultative
Committee met my colleague, Shri Bhagwat
Jha Azad. This question was discussed
times without number and it has been made
very clear that the Chief Minister of Assam
and the Government of Assam are not in a
positlon; they have expressed their inability;
they regret their inability to take any more
refugees. They promised to rehabilitate and
resettle 12,000 families and they have done
it. Therefore, it is not fair to go into this
question again and again; and even.if we
thrust some refugees on an uawilling Govern-
ment what would be the faie of the refu-
gees themselves 7 We want refugees who
go there to settle th:re p-acefully. They
should have peace of mind, They should
live there in harmony without any troubles,

About, Kalkaji, he has ralsed It again.
This point has been raised a number of
times earlier, This was discussed in a
sort of special meeting of the consultative
= ittce, Some bers of the « 1l
tive committee were invited by my collea-
gue, Shri Bhagwat Jha Azad, who explained
to them in detall and certain decislons were
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taken, All the declsions taken in that
meeting will be implemented without any
reservation,

SHRI BK. DASCHOWDHURY : Will
the Ministry be prepared to start an Investi-
gatlon into the maladministration of the
Kalkaji colony ? I wlll give some spzcific
cases, It is a den of corruption and favou-
ritism,

MR. SPEAKER : He ylelded once or
twice, but this is the thicd or fourth inter-
ruption. He is not yielding.

SHRI D. SANJIVAYYA : The labour
situation In the country is generally good,
but I do not think hon, member will agree
with me. In order to convince them, I
would like to give certain figures, Mr,
Kundu said in 1964 the man-days lost were
about 6 10 7 million whereas in 1969, it was
16 millloo. I want him to analyse these
figures. 1964 was the year which was very
calm and peaceful on account of the fact
that Immediately afier the 1962 Chinese
aggression there was the industrial truce
resolution pussed. Everybody realised his
duties and respoasibllities. Therefore, there
were less number of strikes and lockouts,
Therefore, the man-days lost were only 7
milllon. If vou take out West Bengal’s
contribution out of this, it will be only 5
million. Similarly in 1969 though the total
man-days los1 wzre 15 million, West Bzngal
alooe accounted for 10 million. In West
Bengal it was 2 million in 1964 and 10
million in 1969, It increased by five times,
The reasoas are obvious. I need not go into
them,

SHRI UMANATH (Pudukkottai) : They
had more freedom to flight.

SHRI D. SANJIVAYYA :1Ia 1959 it
was not as though man-days were lost on
account of upexpecied and unforeseen acti-
vities. Things were planoed, For instance,
there were general strikes In textiles, jute,

‘and plantatlon industry, ,

AN HON. MEMBER : The working

class won,
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SHRI D. SANJIVAYYA :1am glad
some agreements had been entered into, I
only hupe and trust that these agreement
would be faithfully Implemented and in
years to come, the figure will go down,

Apart from loss of mandays, production
loss is really worrying us, Loss of produc-
tion in 1969 was Rs, 42 crores, out of
which Rs. 1 crore was ln public sector and
Rs. 41 crores in private sector, We feel
really worried about it and | hope and trust
the situation would improve,

There was a criticism that the Central
Industrial Relitions Machioery has not
functioned very well, I must say that they
have done ecxceedingly well. According to
a recent study by the Indian Institute of
Labour Studies for the years 1965 to 1968,
58 10 63 per cent of the disputes were dis-
posed of through preliminary discussiop and
informal mediation without holding furmal
conciliation procecdings. Another 23 1o 28
per cent of the disputes were settled through
conciliation,  Thercfore, they had been
doing an exceedingly good job. Even with-
out resorting to formal conciliation, through
preliminary  discussions and megotiations
they have been able 1o solve disputes up to
58 t0 63 per cent, Does it not speak well
of the organisation? Not merely that.
whenever arbitration is sought for, whe-
pevel an arbitrator has to be chosen, more
oficn an officer of the Central Industrial
Relations Machinery is chosen, which only
shows the immense faith which the employ-
ers and workers have in this machinery,
Therefore, it is not correct to say that the
Central Industrial Relations Machipery has
not functioned properly. I will quote some
more figures. 1o 1964 the number of ins-
pections carried out by the Industrial Rela-
tions Machloery was 36,000, In 1965 the
figure was 37,000, Apart from Inspections,
there is detection of lrregularities, In 1964
the number was 1,58,000; in 1925 the num-
ber was 1,383,000 and la 19569 the number
went up to 1,61,000. Apart from these
inspections and fiodlog out defects and
irregularities, prosecutions are also launch-
ed by the lodusirial Relations Machioery,
The number of prosecutions filed for Inf-
ringement in 1964 was 1,071 and in 1965

APRIL 27, 1970

Emp. and Rehab) 280

the figure was 1,489, So, every year there
are so many prosecutions lauiched by the
Industrial Relitions Machinery,

SHRI UMANATH : There might have
been 29 lakhs of irregularities,

SHRI D. SANJIVAYYA : One other
criticlsm made against the Labour Ministry,
especially by my hon. fricnd Shri U:nanath,
is that the policy of the Labour Ministry
is anti-labour, T must make it very clear
that the policy of the Labour Ministry is,
by and large, guided by the tripartite body,
namely, the Indian Labour Conference,
where my hon. friend's colleagues, people
belonging to the AOTUC, INTUC and
HMS and the employers sit and come to deci-
slons, Mo voting takes place in the Indian
Labour Conference or the Standing Labour
Committee, Often times, I think I should
say always, decisions are taken by consensus,
If the decisions are taken by the Indian
Labour Conference and the Standing
Labour Committee are by and large accepted
and followed by the Labour Ministry of
the Government of India and if that Labour
policy is going to be described as anti-
labour, what else should I call the views of
the Indian Labour Conference, which reflects
the views of AOTUC, INTUC aod HMS ?

SHRI S. KUNDU (Balasore) : ILC Is
dead,
SHRI D. SANJIVAYYA : It is not

dead. Assuming for the sake of argument
that ILC is not an effective body, it is dead
and gone, where is the other alternative 7
There must be an ahernative. So, let us
not indulge In destractive criticism, Shri
Kundu should realise that there should be
construztive criticlsm and not destruclive
criticism,

SHRI UMANATH : Baslcally, you
have no progresslve policy so far as labour
is concerned. First declde oa your own
policy in favour of the workers and then
come forward with It...(Interruptions)

MR, SPEAKER ;
Minister so ofien.

Do not interrupt the
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SHRI UMANATH :
he asked :

I replied because
what is the alternative ?

SHRI D, SANJIVAYYA 1 As they are
not satisfled by the suggestions given by
them. S'ill, 1 hold that there is no other
alternative to the Indian Labour Conference
and other tripartite bodles, All the Interests
concerned will be consulted, iIncluding the
tripartite body, before we arrive at a
policy decision with regard to any matter,

There was critlcim that there Is no policy,
that no new legislation has been introduced.
Yes, we will not be able to come forward with
any new policy un'ess we consider the reco-
mmendations of the National Labour Commi-
sion, After all the National Commission on
Labour was a high power body headed by
a retired Chief Justice of the Supreme Court,
Mr. Gajendragadkar and the da-
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dered that at least labour relations per-
tainiog to the steel plants should be trans.
ferred to the Central sphere. Now the
recommendations of the National Labour
Commission are very clear on this point and
1 hope and trust this will be given due
consideration by the Standing Labour
Committee which is going to meet some-
time in July and if necessary, we will coms
to Parliament with a new legislation

My friend, Shri Umanath, spoke at
length of recognitlon, He narrated quite a
number of instances as to how recognition
was not given to deserving trade unions.
Recognition Is being governed to-day by
the Code of Discipline which has been
accepted by all the parties and wherever
there is any departure from the well establi-
shed practice, the cases were brought bzfore
the C:ntral Implemsntation Eva'uation

tions of such a high level commission should
be glven due consideration. It is not as
though we are keeping quite, We have
discussed these recommendatlions in the
Indian Labour Conference. We have dis-
cussed these recommendations in the Cons-
ultative Commitiee. We are trying 1o know
from varicus forums the views expressed on
these recommendations and for the first
time in the history of this Depariment we
have been able to bring together all the
labour leaders, AITUC, INTUC and Hind
Mazdoor Sabha  Leaders met carlier this
month and sometme in the middle of next
month they are going to meet again and I
hope and trust they will be able to come
to certain agreed conclusions with regard to
trade union movement, with regard to the
major policy decision relating to the ques-
tion of determining the representative union
and the question of recognition,

Apirt from that, when I am on this
point, 1 would like 10 make one point clear.
The National Labour Commission made a
valuable recommendation apart from the
recommendations dealt with by my collea-
gu=, Mr, Bhagwat Jha Azid. That relates
to the transfer of labour relatioas pertaining
to the Central Public Sector uodertakings
from the State's sphere to the Ceatral
sphere, This isa very important recom-
mendation, Some years ago It was consi-

C ittees and differences and defects,
if any, were rectified, Suppose we say
that the Code of Discipline is also d:ad and
gone...

SHRI S. M. BANERIJEE (Kanpur) ;
Mr. Umanath put a question about the re=-
cognitlon of Insurance Representatives
Union being withdrawn and 1 an only say-
ing that that particular matter should be
reconsidered. That was done at the ins-
tance of Mr, Bhide who is no more Chair-
man of LIC aad who was found to be anti-
labour. Now it should be reconsidered,

SHRI D. SANJIVAYYA : If the Code
of Discipline is not there, what else is
there 7 B:fore we accept the recommenda-
tions of the Natjonal Libour Commission
and before we bring forward a new legisla-
tlon governing thsse asp:cts, there is no
other alternative to the Cyi: ol Di;cip-
line,

With regard, to oil companies, about
the attitude of the forefgn oil compinies,
my friend, Shri  Unanath, wais rathzr
eloqu:nt and this qu:stion has been peading
since a long time, Tae Gokhale Conmis-
sion went into the question, Thereafier the
parties ware advised to eater into  tripartite
talks, Waen the talks lasted we felt that
a stage is reiched where we have to do
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somelhing in the matter, Otherwlse the
situation {s going 10 be very serious, The
question of voluntary retirement is causing
tmmense troubles and difficultles to the
employees, Similar is the case about
the demands of other employees. Therefore,
we are thinking of amending the Industrial
Disputes Act to coyar not only oll com-
panies but similarly situated employers.
Meanwhile we are asklng the State Gowvern-
ments wherever there is any provision in
thelr respective laws to take action,

SHRI UMANATH 1 Immediately force
them to accept the stafus quo which they
accepted.  'What are you going to do ?

SHRI D. SANJIVAYYA : That we
wiil conslder,

Shri Venkataswamy spoke about cons-
truction labour. Just now some other
member also mentioned about it: There
was a Bill prepared in 1964 65—if I re-
member right—which went through a tri-
partite body also. 1 hope that Bill should
be taken up in which case they will get
some facilities,

SHRI S. M, BANERJEE: Tt should
be constructive,

SHRI-D. SANJIVAYYA : The Bill
will come before you, You give construc-
tive suggestions and we will try to accept
them,

Then, Shri Biswas, spoke at length
about violence and Inter-union rivalry. He
read out a telegram which he received that
day when he spoke, and the telegram show-
ed that on account of inter-union rivalry a
worker was killed. Now 1 would like to
say one or two words about this inter-
union rivalcy. The problem of inter-union
rivalry by and large came to the fore in
recent months in an aggravaled form In
West Bengal, particularly, in the coal bzt
and Asansol, The reasons have always
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lethal weapo-s, Therefore, this is a very dis-
turbing situation, My prodecessor in office,
Shri Jaisukh Lal Hathl, wrote, to the then
Chisf Minister of West Bengal and later
on I also wrote to the Chicf Minister. A
few days afier my writing to the Chief
Minister, the ,present situation came into
being.

Nw, the hon, Member, Shri Deven
Sen, raised a point about the recent judg-
ment of the Supreme Court relating to
hospital empioye=s. We have received an
authetlc copy of the julgment and
wz are studying that and we hope we will
come (o a conclusion soon,

SHRI 5, M. BANERJEE : What about
the holiday homes where the American
doctors sald to the deputationists that they
do not bother about Indians 7

SHRI D, SANJIVAYYA: They met me,
They 1old me several things and it may not
be passible for me within the short time
at my disposal to give all the details
pertalning "0 the conversatlon between
me and the deputationists,

About hosplial employees and also
abour the University non-teaching employees
the Natiopal Commission on Labour has
made valuable recommendations though it
may not be to the liking of some people,
From my point of view they are very
Amport~nt recommendations and they would
be given a deserved consideration.

Some of the people working in the
varlous Universities came and saw me.
They al-o gave me a memorandum. Apart
from these calegories of employees, the
last speaker mentioncd about sweepers and
scavengers, In the course of thelr woik
the National Labour Commission appointed
a Commitee to study the working and
service conditions of the categorizs of
workers. The Commission have made certain

luable roet {ations, We will try to

been economic. There had been ider-
able disturbance of law and order, milltant
at time.  Violent clashes have taken place
in certain collicries like Asansol So many
pames are given. Mob violence, arson,
jooting and even killings have been report-
ed, There has been increasing use of

take decisions on them,

Film industry is anothesr place where
workers represented to the Government that
in the matier of their salaries and working
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conditions things are not satlsfactory. A
Commitice was constituted to go Into this
problem because the fi'm industry employees
can be divided into three categories-those
who are in the productlon side, those who
are in the disiribution side and the third
calegory is those belonging 1o the exhibition
side,

Then the circus employees also have
their own problem. A study was made and
the report has been received. That will
be looked into. Porters and vendors in the
rallway stations bave their own problems
and difficul'ies. At the momenl, they are
observing *dharna’ in front of the Railway
Minlster’s house, There also we have
appointed a committee and the repori is
with us. We will certainly be able to
do something before long.

Dr. Sushila NMayar spoke about employ-
ment of child labour. I think there Is a law
already prohibiting child labour, She also
made another point that we should give
attention to the health of the workers so |
that they may be healthier and strong
enough to increase productivity., This is a
good suggestion which has got 10 be consi-
dered later on.  S4e said ahoat ESI doctors
and their pay and conditions of service,
The ESI at the moment is in a very dilficult
financial position. However we do not want
the doctors to suffer on this account. About
Samachar Bharti and non payment of salaries
to employees, etc, Some of my friends have
written to me and also about non-payment of
bonus to employees, and non-implementation
of recommoadatlion of Wage Board. Such
things were brought to my notice. Unfortu-
patcly the app:opriare Government in this
case is the State Governments; the Siate
Governments will have to implement these
particu'ar laws, We have alreddy taken up
these matters with the State Governments
concerned and we hope and trust that State
Goveroments will take immediuate action so
that the difficullies of the employees of
Samachar Bharii may be solved,

A word about the worker,  All the
Members who spoke on the Demands for
Labour Minisuy spoke about this and expres-
sed their concern for 1he worker whether
he is In the field or factory or anywhere
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else. Itis so because the worker is the
person who increases the wealth of the nation
by the sweat of his brow, Unless the living
conditions and the working corditions of
the worker are improved, it will not be
possible for the worker to {increase produc-
tvity or production. If you take housing,
ofien times they live in places which are
uofit for human habitation.  Therefore,
housing  will have to be provided
for the employees, Apart from that, the
Government of India have got a scheme for
industrial housing, But not much has been
done, Recently my collegue in the Cabinet,
Shri K. K, Shah has said about kousing and
the Idea of constituting a revolving fund of
Rs. 200 crores for that, I had a talk with
him and I discussed this matter with him
whether it would also be possible to provide
housing for Industrial labour ; his answer
is in the affivmative. So, 1 hope the situa-
tion will improve.

Then about wapes, Wage Boards are
appointed ; they 1ake long time—3 or 4
years, Some intrime relief is recommended.
Even this interim relief is not given in time,
After 4 or 5 years the report is produced,
It takes another 6 or 7 months for the
Government to examine and accept these
things and even after acceptance the imple-
mentation is haliing, Employers reluctant-
ly agree to impl t the r ndations,
some partially and som: wholly, Therefore
my colleague the Minister of Siate, Shri
Bagwat Jha Azad has sald, Government are
contemplating to see whether Wage Boards
can be consth:uted as statutory bodies so that
legal aciion can be takem in such cases, Even
when minimum wages are fixed the tribunal
decide wage structure, However the posiiion
has not improved very much, Ina survey
made by a foreignsr, i was made out that
the working-clauses as such sullered from
three Dr. disease, debt and dripk,

It is .he duty of the Government
to see how far we can eliminate these
things. The e can be eliminaied by increa-
sing medical facilitics or by glving them
more benefits eccording to the Health Insu-
rance Scheme, The debt shvuld also be
reduced by asking the cooperative instiru-
tlons 10 give them loans instead ol throw-
Ing these innocent woikers to the tender
mercies of the money-lender who are very
unkind,
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Apart from wages and better living or
working conditlons, there should be a sort
of an Involvement of the worker in the
unit or undertaking in which he workers,
The worker should have a fesling that it
is his own unit or his own factory. There-
fore joint management councils were called
for, Elghty-three joint management coun-
cils were formed —thirty in the public sec-
tors and fifry-three in the private sector.
I am not satlsfied with these joint manags-
ment councils which have been formed,
Many more will have to bz formed. The
manner of working is not to our satisfac-
tion, It will be my endeavour as also the
endeavour of Government to see that more
joint management councils are formed and
they are made more effective in their
functionlng, Apart from the joint manage-
ms=nt council, we are also consldering the
recommendation made by the Administra-
tive Reforms Commission with a slight
mndification, The Administrative Reforms
Ce ission has r ded that one of
the workers should be made a director on
the Board of Directors, In principle, we
have accepted it, But the details are being
worked cut as to what shou!d be the status
of the worker; what will happen to him if
he continuzs to work in the factory and
what kind of discipline should be imposed
etc, These detail; are bring worked out.
This way we shall ceriainly involve the
worker in a unit or an undertaking in which
he fs working,

Besides the Joint Management Counclls,
and appointment of a Wnrker as a Director
we must give a psychologi isfaction to
the working class as such. Therefore we
are thinklng of another schems called Co-

partnership according 10 which a workers should
become a shareholder In the unlt or in the es-
tablishment in which he Is working. People
may think thatis not a practicable thing.
But, in a place pear Jullundur—in a small
village near here there is an engineering
unit called Ladda Engineering works where-
in there is a participation of the workers.
Workers have equally contributed to the
share capital. You may be wondering as
to how the workers were able to secure
money to contribute towards the share capi-

tal. The ot have ad d them
money, The workers get a sum of Rs. 750
or 6,00 as loans for takiog shares. Filcy
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per cent of the shares is held by the wor-
kers and the other fifty per cent by the
management, And on the board of direc-
tors, out of nine directors, six are workers,
The unit is working satisfactorily. They
are expogting their goods and are earning
huge profits, When it works so satisfacto-
rily, can it not be done elsewhere also ?

So, we want to place this matter before
the Indian Labour Conference or the Stand-
ing Labour Committee.

SHRI RAJARAM (Salem) : We should
first try all these in public sectors,

SHRI D. SANJIVAYYA : We skould
try that first in public sector, Unless we
try that in the public sector how can we tell
the private sector to do it.

Therefore, if anythlng is accepted In
principle, and ultimately, this scheme of co-
parinership is approved by the Indian
Labour Conference or the Standing
Labour Commitiee, our attempt will be 1o
see that thatis implemznte! In the public
sector first and then wz shall ask the private
sector to follow suit.

MNow, there Is another way of sharlng
the profit, that is through the Bonus Act,
But, the implementation of Bonus Act has
not been very satisfactory,

Therefore, we have to devlse ways how
best to make it,

SHRT UMANATH : We were getting
more bonus,

SHRI D. SANJIVAYYA: I know.
Therefore, we have to examine the whole
question,

14 hrs.

Apart from this, to give satisfactlon to
the workers, our Prime Minister announced
durlng her budget speech a scheme called
Family Penslon-cum Life Assurance Scheme
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applicable to all those workers who con-
tribute to the Employees Provident Fuad,
at the rate of 8 per cent and who opt for
this scheme, There are 41 lakh workers
contributing to provident fund at the rate
of 8 per cent, Out of this, our estimate
to that about 75 per cent will opt for this
scheme. For the first time {in the history
of soclal security schemes in the country,
Government are participating in the Family
Pension-cum-Life Assurance Scheme, While
the worker’s share s 1-1/6%; the employer’s
share is 1-1/6%,. and Government’s share is
also 1-1/6%;. Therefore, 3} per cent will be
funded and this will be given as family
pension or Insurance money,

SHRI S. KUNDU : Will it
mine workers ?

apply to

SHRI D. SANJIVAYYA 1 This is for
41 lakh people who if they opt for the
scheme will come under its application.
For future contributors, it will be com-
pulsory. Everybody who comes into the
scheme of provident fund will automatically
be covered by this. The minimum pension
will be Rs. 40 and maximum about Rs. 150,
If the worker dies during service, the famlly
gets pension plus Rs. 1,000 assurance
money, If he survives, he will get upto
Rs. 4,000, The Government of India’s
share will work out, according to our
calculations, in a full year to Rs, 7.6
crores, This year a provision of Rs, 2
crores has b2en made iIn the budget, The
cost of the administration of the scheme
will be borne by the Government of India ;
it will be about Rs'89 lakhs per year,
This yecar a provision of Rs. 15 lakhs has
been made in the budget.

SHR1 S. M. BANERJEE : Why does
he not faclude M,Ps. also? If I die now,
what happens to my people ?

SHRI D. SANJIVAYYA : M.Ps. can
always make a law,

So far as coalmine workers are con-
cerned, we are coansldering another scheme
called the gratuity scheme, We want the
employer’s contribution to be increased
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from 8 to 10 per cent. This 2 per cent
should be funded and gratuity should be
given to the mine workers, speclally
coalmine workers,

We talk of increasing production and
productivity. It is all right, But how can
we expect the poor worker to fncrease
production {f he is not able to look after
his owa children, his own wife and mother,
if he Is not able to provide education for
his children. Therefore, all these factors
will bave to be gone into. They must be
glven full satisfaction before we ask them to
put their heart and soul into work.

There is another scheme. If hon, mem-
bers agree and if the Indian Labour Con-
ference approves of it, it can be implement-
ed. Thisisa scheme called payment by
results. Even though a worker produces
more, he is paid the same amount,

SHRI S. M. BANERJEE1 Therels a
piece work system already.
SHRI D. SANJIVAYYA : A norm

can be fixed. Supposing during 8 hours a
worker does more than the fixed norm. He
will get his daily wage plus something.
This is also under examination. I hope
and trust the Indian Labour Conference
would glve thought to it,

Many hon, members spoke about agri-
cultural labour, They are the most ua-
organised sector of labour, Probably the
largest number of workers belong to this
category. Recently in an Asian conference
also it was said that unless we bring in
agricultural labour and so something for
their betterment or - amelforation of their
condition, we cannot boast of having done
anything good for the labour class as a
whole. But what is it that is being done
for agricultural labour ? In 1948 an Act
called the Minimum Wages Act was passed,
and according to that Act, minimum wages
were fixed in varlous States, but if I read
out the minimum wages fixed by the vari-
ous States, it is really heart-rending, if I
may say s0, heart breaking. Some of
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these wages were flxed in 1959, The
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followlng are the rates flxed :

Central Government—May 1959 .

Andhra Pradesh—1968

Assam —1959

Bihar—1968

Gujarat—Feb, 1968

Hyrayana—1969 e

Rs, 2,50 to Rs, 3,70

Rs. 1,50 to Rs, 3,00

Rs, 1,50 to Rs. 2,00

Rj. 2.50

Rs."1.25 to Rs, 3.00

Rs. 3,50 to Rs, 5 with meals or
Rs. 5 to Rs 7 without meals,

Haryana Is the only Government which deserves congratulations,

Kerala—Jan. 1969 e

Madhya Pradesh April 1970
Tamil Nadu 1959

Rs, 4.50—good enough, -
Rs. 1,25 to Rs. 1,75
Re, 0,75 to Rs, 1,25

SHRI1 SEZHIYAN (Kumbakonam) : Because It Is a very poor State.

SHRI D. SANJIVAYYA s

Maharashtra 1953-54
Mysore

Orissa 1960/65
Punjab 1968

Rajasthan 1966

Uttar Pradesh 1966

West Bengal 1968

Delhi Administration 1951
Himachal Pradesh 1966

Re. 0.62 to Re, 1,00

Rs, 1,85 to Rs. 2.35

Re. 1.00 to Rs, 1.75

Rs, 2.50 to Rs, 3 with meals or
Rs. 3,00 to Rs. 3,50 wlthout meals,
Rs, 2.00

Rs. 1.50 to Rs, 1.80

Rs, 2,77 to Rs. 3.54

Rs. 1.50 to Rs. 2.00

Rs. 2.50

SHRI SEZHIYAN : In which year was
the rate of Tamil Nadu fixed 7

SHRI D. SANJIVAYYA : 1959, They
have not revised. These are the rates in

wvogue on 1.4.70,
SHRISEZHIYAN : It was the Congress
‘Government then,

SHRI D. SANJIVAYYA 1 Therefore,
we will take it up with all the State Govern-
ments, aod request them to revise the
rates,

st M A awt (guEan)
cA g Al g, aRel B amE
adf fear smar § 4

SHRI D. SANJIVAYYA : While all

1he other States have fixed wages for the
entire State, Maharashtra and Tamil Nadu

have fixed only for parts of their States, not
for the entire State,

Enforcement s the real difficulty, There-
fore, we are asking the State Government
to appoint more staff In order to see
that these mioimum wages are endorsed
strictly.

The National Labour Commission has
also made certaln recommendations with
regard to organising the agricultural labour
we will examine that very carefully., It has
recommended that the State Government
should take more interest in organising agri-
cultural labour,

Apart from landless agricultural labour,
there is another class called marginal
cultivators ownlng 2 to 2} acres wetor 5

.acres dry land, They form the bulk of the

rural population, and [ feel that agricultural
labour and marginal cultlvators are a vuloer-
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able section of the society and should be
looked after, Fortunately, the banks have
been nationalised. I hope the credit policy
will be changed, and loans made avallable
to these agricultural labours and marginal
cultivators to have self-employment. They
may start small Industries or they may
have piggery, poultry or buffaloes and
they may be able to take out thelr livell
hood. That kind of employment would be

much better,

Apart from this, unless land cellings are
flxed in a wvery effective manner and the
surplus land s distribu‘ed, this problem can-
not be solved, The tiller of soil should be the
owner of the soll, This should be the main
criterion which should be borne in mind,
Thz Agriculiure Minister, I am told, Is
appointing a National Commission on
Agriculture, I hope that one of the terms
of reference would be to study the conditions
of agricultural labour,

1 hope and trust that these remarks of
mine are sufficient. 1If there are any other
points which have not been answered...

SHRI S. KUNDU : Say something
about workers cducation,

SHRI D. SANJIVAYYA 1 Workers
education is going on for the last many
years. We have trained ten lakhs of wor-
kers, I know very well that the scheme ls
defective. Defects will have to be remov-
ed and the scheme must be made more use-
ful with a view to see that the workers them-
selves become leaders and elimlnate all
politicians.

I hope and trust that the cut motions
will be withdrawn and the demands passed.
(Interurptions.)

SHRI S. M. BANERJEE 1 [ want to
know whether his Minlstry or he himself
was consulted at the time of the appoint-
ment of the pay commission in which there
is no employees representative, What s
his reactlon ? Is he golog to recommend
to the Prime Minlster that there should be
this representation 7 Is it in the interest
of the workers 7 Should there not be change
in the terms of reference for payment of
interim relicf 7
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The second part of my question s this,
Are the Home Miolster and the Labour
Minister discusslng whether the strlke shonld
be benned for the Central Government
employees 2 What Is his reaction to this ?
Have all Central Government employees or-
ganisations protested agalnst this and If so
what is his recommendation to the Home
Ministry ? (Interruptions.)

MR, SPEAKER : The hon, Lady Mem-
ber,

SHRI K. N. TIWARY : On a polnt of
order, After the reply, no question was
allowed; that had been the practice,

MR. SPEAKER 1 I am allowing only
those who wanted to Intervene and the
Minister wanted to yield at time, I asked
him to continue and told him that I would
allow them to put questions at the end, I
shall allow Shrl Baperjee, Shri Shivachandra
Jha, the hon. Lady Member and Shri Paiil,
(Interruptions.)

DR. MELKOTE (Hyderabad) 1 I want-
ed to intervene but did not. Just because
I behaved like a gentelman, should I lose my
chance 7
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DR. MELKOTE : The Minister has
igoored all the issues that I have raised,
and he has not replied even o one or two
of the several points that I'hope raised,
Will the Minister refer to some of them
at least 7

SHRI S, KUNDU : Sir, on a point of
order, You will appreciate it if you listen
to me.

MR. SPEAKER : Mr. Kundu, especlal-
ly you yourself have intervened twice,

SHRI S. KUNDU : My point of order
is this : all the Members referred to the
problem of ployment in this country,
and ft §s one of the gdepartments mentloned
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in this Ministry, But he did not reply to
at all, (Interruption)

MR, SPEAKER t Order, order,
no point of order,

It is

SHRI §. KUNDU 1 He has not referred
to any of these : unemployment and re-
habilitation,

MR. SPEAKER 1t Do not get excited,

SHRI 8. KUNDU : There
departments in  this Ministry ;
Employment and Rehabilitation, He has
pot replied to any point about unemploy-
ment., That is my point of order, (Interru-
ption)

are three
Labour,

MR. SPEAKER : In the first part he
devoted to rehabilitation. He gave a very
detailed reply to questlons about labour
and the rest, His spcech was calegorical.
He covered each and every point.

SHRI S. KUNDU : I am not referring
to rehabilitation. 1am referring to em-
ployment which s one of the depariments
in his Mibistry.

SHRI P. M, MEHTA (Bhavnagar): Sir,
he has not referred to a very Important
point, regarding the cotton textile worker;
80,000 of them have been rendered unem-
ployed recently. (Interruption)

MR. SPEAKER : Order, order,

SHRI D. SANJIVAYYA : The hon,
Member, Shri Banerjee, wanted to know
whether the Labour Minlstry was coosulted
when the Pay Commisslon was appointed,
The Labour Ministry was Consulted, What
advice the Labour Ministry gave, It is con-
fidential, Then, with regard to the banning
of strikes, the Home Ministry has already
consulted the Labour Ministry and we have
suggested certain measures. (Jmerruption)
Shrimatl Laxmi Bal broaght to my npotice
the question of women workers in agricul-
tural labour, When I referred to agricul-
tural labour, I always kept in view the wo-
men workers, Man includes woman.
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Shri D. S. Patil made a reference to a
recommendation made by -the National
Labour Commission, Probably he was not
here when I gave a detailed reply about ft.
At various stages the recommendations of
the Natlonal Commisslon on Labour are
being discussed, and possibly sometime to-
wards the end of July, when we meet in
a committee called the standing .Labour
Committee, we will take a final decision.
While taking the final decision, the re-
commendation to which attention was
drawn by the hon. Member will be given
due consideration,

With regard to unemployment, only a
week ago, there was a long debate on a
non-officlal resolution and my colleague,
Shri Bhagwat Jha Azad, gave a reply,
and we have also made a commitment here
that an expert committee will be appointed
to go into the question of unemployment
and under-employment in the country. It
will be not merely a survey of unemploy-
meat, but it would suggest the ways and
means as to the steps we can take to tackle
this problem of unemployment.

With regard to the other Members who
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SHRI P. M. MEHTA ; 1 do not press
them,

MR, SPEAKER : Has he the leave of
the House to withdraw his cut motions ?

HON. MEMBERS : Yes.

Cut motions Note 34, 36, 38 & 39
were, by leave, withdrawn

MR. SPEAKER : I will now put cut
motfons 42 and 43 moved by Shri Molahau
Prasad.

Cut motion Nos. 42 & 43 were
put and negatived

MR. SPEAKER 1 I will now put cus
motions 44 to 51 moved by Shri Kuadu.

Cut motions Nos. 44 to 51 were
put negatived

MR. SPEAKER : I will now put cut
motlons 52 to 75 maved by Shri

have a feeling that all the points ralsed by
them have not been replied to, I have alrea-
dy made it very clear that it is not possible
to gives replies to all the points. But I have
taken notes. The officers have taken notes.
We will give all consideration to the points
raised by hon, members,

MR. SPEAKER : There are 99 cut
motlons. We will take thera serialwise,
1 will now put out motions 12 and 13 of
Shri Ramavatar Shastri.

Cut motions Nos. 12 & 13 were put
and negatived

MR. SPEAKER 1 I will now put cut
motion 33 of Shri Shiva Chandra Jha.

Cut motion No. 33 was put and
negatived

MR. SPEAKER : I will now put cut
motions 34 to 36, 38 and 39 moved by Shri

Prasannabhai Mehta,

Dasch dhury.

Cut motions Nos. 52 to 15 were
put and negatived

MR. SPEAKER : I will now' put cut
motions 76 to 81 moved by Shri Kundu.

Cut motions Nos. 76 to 81 were
put and negatived

MR. SPEAKER : I will now put cut
motions 85 to 98 moved by Shri Ramavtar
Shastri.

Cut motions Nos. 85 to 98 were
put and negatived

- MR. SPEAKER : I will now put cat
motions 99 to 108 moved by Shrl O. P.

Tyagl.

Cut motions Nos. 99 to 108 were put
and negatived
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MR, SPEAKER : I will now put cut
motions 112 to 117 moved by Shri K, P.
Singh Deo.

Cut motions Nos. 112 to 117 were
put and negatived

MR. SPEAKER : I will now put cut
motions 118 to 138 moved by Shrl
Ramavatar Shastri,

Cut motions Nos. 118 to 138 were
put and negutived

MR. SPEAKER : The questions is :

“‘That the respective sums not exceed-
ing the amounts shown in the fourth
coloman of the order paper, be granted
to the Presldent, to complete the
sums necessary to defray the charges
that will come in course of payment
during the year ending the 3ist day
of March, 1971, in respect of the
heads of demands eotered in the
second col thereof i De-
mands Nos. 67 to 71 and 127 relating
to the Ministry of Labour, Employ-
ment and Rehabilitation™.

The motion was adopted

The motions for Demands
for Grands, which were
adopted by the Lok Sabha,
are reproduced below.—Ed.

DEMAND NoO. 67—MINISTRY OF
LABOUR, EMPLOYMENT AND
REHABILITATION

*That a sum not exceeding
Rs, 74,52,000 be granted to the
President fo complete the sum
necessary to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1971, in respect of
‘Ministry of Labour, Employmient
and Rehabilitatfon’,”
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DeEmMAND No. 68—DIRECTOR
GENERAL, MINE SAFETY.

“That a sum not exceeding
Rs, 50,93,000 be granted to the
President 10 camplete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1971, in respect of
Director General, Mines Safety,”

DEMAND NO. 69—LABOUR AND

EMPLOYMENT.

“That a sum not exceeding
Rs. 15,55,69,000 be granted to the
President to0 complete the sum
necessary to defray the chargss
which will come iIn course of
payment during the year ending the
31st March, 1971, in respect of
*Labour and Employment’,””

DEMAND NoO. 7{ —EXPENDITURE

ON DISPLACED PERSONS.

“That a sum not exceeding
Rs. 6.,55,26,000 be granted to the
President to camplete the sum
necessary to defray the charges
which will come in course of Payment
durfng the year ending the 3ist day
of March 197i, in respect of

Ly

‘Expenditure on Displeced Persons,’.

DEMAND No. 72—OTHER REVENUE
EXPENDITURE OF THE MINISTRY

OF LABOUR, EMPLOYMENT AND
REHABILITATION

“That a sum ont exceeding
Rs, 8,81,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will
come in course of payment during
the year ending the 31st day of March
1971, in respect of ‘Other Revenue
Expenditure of the Ministry of Labour,
Employment and Rehabilitation®,”
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DEMAND No. 127—CAPITAL

OUTLAY OF THE MINISTRY OF

LABOUR, EMPLOYMENT AND
REHABILITATION.

“That the sum not exceeding
Rs, 4,62,89,000 be granted to the
President to complete the sum necs-
sarry to defray the charges which
will come In course of payment dur-
ing the year ending the 31st day of
March 1971, in respect of ‘Capital
outlay of the Ministry of Labour,
Employment and Rehabilitation’,”

14.26 hrs.
MINISTRY OF DEFENCE

MR, SPEAKER 1 The House will now
take up discussion and voting on Demand
Nos. 1 to 5 and 105 relating to the Minlstry
of Defence for which 7 hours have been
allotted.

Hon, Members present ln the House
who are deslrous of moving their cut
motions may send slips to the Table within
15 minutes Indicating the serlal numbers
of the cut motions they would like to
move,

DEMAND No. 1—MINISTRY OF
DEFENCE

MR, SPEAKER : Motion Moved :

“That a sum pot exceeding
Rs. 1,54,73,000 be granted to the
Presinent 20 complete the sum necs-
sary to defray the chages which will
come iIn course of payment during
the year ending the 38Ist day of
March, 1971, in respect of ‘Ministry

Defence’.””

DEMAND No. 2—DEFENCE SERVICES,
EFFECTIVE—ARMY

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 6,55,74, 17,000 be granted to the

President fo complete the sum ne-
cessary to defray the charges which
will come in course of payment during
the year ending the 3Ist day of
March, 1971, fin respect of ‘Defence

3 99

" Services, Effective Army’,

DEMAND No. 3—DEFENCE SERVICES,
EFFECTIVE—NAVY

MR. SPEAKER 1 Motlon moved :

“That a sum not exceeding
Rs, 48,57,50,000 be granted to the
President o complete the sum
necessary jo defqay the charges
which will come in course of payment
during the year ending the 31st day of
March, 1971, In respect of ‘Defence
Services, Effective—Navy’,”

DEMAND No. 4—DEFETCE SERVICES
ErFecTIVE—AIR FORCE

MR. SPEAKER 1 Motion moved.

‘““That a sum not exceeding
Rs, 1,76,25,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come In course of payment
during the year eanding the 31st day of
March, 1971, in respect of ‘Defence
Services, Effective Air Force®."

DemMAND No. 5—DEFENCE SERVICES,
NON-EFFECTIVE

MR, SPEAKER 1 Motion moved 1

“That a sum not exceeding
Rs. 38,31,67,000 be granted to the
President to complete the sum
necessary to defray the charge
which will come in course of payment
during the year ending the 3lst
March 1971, in respect of ‘Defence

»

Services, Non-Effective’.

DEMAND No. 105—DEFENCE CAPITAL
OUTLAY

MR. SPEAKER : Motion moved 1

“That a sum not exceeding
Rs, 1,15,83,33.000 be granted to the



